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REPORT 
... • 1 I . 

INTRODUCTION. 

I, the Chairman of the Committee on Subordinate Legislation '; 
having been authorised by the· Committee to Present the' Report on 
their behalf, present· this their Twenty-first Report. 

2. The ma\ters covered by this Report were cO'nsidered by the 
Committee at their sittings held on the 27th February, 19th April 
and 9th May, 1979. 

3. The Committee took evidence of the representatives of the 
Ministry of Finance (Department of Revenue)' in regard to laying 
of 'sensitive notifications' issued under the Customs and Central 
Excises Acts at their sitting held on the 21st March, 1979. The Com-
mittee also took evidence of the representatives of the Ministry of 
Agriculture and Irrigation (Department of Food) in regard to the 
Sugarcane (Control) Amendment Order, 1975 at their sitting held 
on the 9th May, 1979. 1 

4. The Committee considered and adopted this Report at their 
sitting held on the 16th May, 1979. The Minutes of the sittings 
which form part of the Report are appended to it. 

5. A statement showing the summary of recommendations! 
observations of the Committee is appended to the Report (Appen-
dix I) 

D 

LAYING OF NOTIFICATIONS ISSUED UNDER THE CUSTOMS 
AND CENTRAL EXCISES ACTS 

6. On the 29th March, 1974, the Minister of State for Finance, 
laid on the Table a notificatian published in the Gazette ot India 
o~. the 23rd March, 1974, under Section 159 of the Cuslloms Act, 
1962. The notification had the eft'ect of raising the export duty on 
carpet backing and other hessian cloth and of re-imposing duty on 
sa~king (cloth and bags). 

7. A point was raised in the Ho~e whether it was proper on the 
part of Govenunent to issue the notification without taking the 
House into canftdence and also whether it was proper for the 
~istry to lay the notification on the Table after a lapse of 6 
days. 
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8. In regard to the time-lag of 6 days in laying the notification .. 
on the Table, the Minister of S:tate for Finance stated. that acconl-
ing tQ the procedure or conventions the Notifications of the Finance 
Ministry were laid on the Table on their question day which hap-
pended to be 29th March, 1974 after the issue of the notification. 

9. The Deputy Speaker who was in the Chair withheld the ruling 
and stated that the matter would be examined. Subsequently, the 
Minister.~ state for Finance wrote to the Speaker giving following 
prQCedure for laying notifications issued under the 'Customs and 
Central Excises Acts on the Table:-

When the ParZiment is in Session 

"(a) A distinction will be made between sensitive notifica-
tions and others. In the fonner category wiJ.I fall all noti-
fications making changes in( export duties, major changes 
in proce~\lres, and changes in import and Central Excise 
duties involving revenue of more than Rs. 50 lakhs per 
annum, except cases whete an existing concessiO'n is being 
continued. 

(b) All sensitive notifications should be published in 
Gazette extraordinary. If such a notification is sent to 
the press for issue before 6 p.m., it should be laid on the 
Table of Houses of Parliament on the same day just 
before they adjourn for the day. For this purpose, as 
soon as it is decided to lay the notification on any parti-
cular day, a request should be sent to the Speaker, Lok 

Sabha and Chairman, Rajya Sabha in writing, asking 
for time to Jay the notification. If there is difficulty in 
getting the G.S.R. number the same day, the notification 
may be laid without the G.S.R. number and the G.S.R. 
number could be supplied later. 

(~); If a sensitive notift~~tion is sent to the Press for issue 
. , . in a Gazette Extraordinary after 6 p.m. 5501250 copies 

shou,ld be sent the same night to the Lok Sabha Slecret-
/JriatlRajya Sabha Secretariat so that they could circu-

+ late -it to the Members and such notification should be 
f.ermally laid on the Table of the two Houses of Parliament 
withIn seven days of their publication after arranging, to 
obt!dn. the G.S.R. number within that period. However, 

. if in any particular case' the issue of notification was not 
"'''',' ~~C1Pat'ect:aAd'~or that re~on advance arrangements 

for Posting fltafJ c~mnected with the stencilling. and cyclo-
. styling of the 'notification could not be made, the notifica-
tion may be laid"on the Table of both the Houses of ParUa-

., 
, 
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ment 'the .l61lowmg monting ... In such cases a letter should 
be sent' to ~ Speaker and Chainnan the same night 
sending a copy of tAe noti«cation and informing them of 
following morning. " 

(d) In regard to other than sensitive notifications, they should 
the intention to lay the notification on the Table the 
be laid on the Table of both the Houses of Parliament 
within seven days of their publication a:ftar arranging 
to obtain their GSR numoer within ~~ period. 

. ." 
When the r Parliament is not in Se_si.on, 

(e)o All notificatians mcluding sensitive notifications issued 
11iring the inter-sessioh· period should be laid in both the 
Houses of Pa:rliament within seven days of the com-
·nencement of the next session." 

10. The Committee on Subo~nate Legislation (Fifth Lok 
SaDha) which examined tlw afOll'esaid proced~e approved the same 
except that if a sensitive notification is sent to the press for issue 
in the Gazette Extraordinary after .6. p.m. it should be formally 
laid on the Table of both Houses of Parliament at ~ir next sitting 
in.stead of witlli:n. seven days (vide para ~ of their Twelfth Report 
Fifth Lok Slabha). 

11. In regard tQ this procedure, the Ministry of Finance (Depart-
ment of Revenue), in their communication dated the 7th Septem-
ber, 1978. have represented as under' -- . 

.," 

"Prior to May, 1974, the ·Finance Mtnistryhad been fo1lowing 
a procedure for laying, in ",both the Houses of Parliament, 
r.opies of notificatiQl1s involving ehanges in Customs and 
Central Excise duty rates in pursuance of the recom-
mendations of the Committee on Subordinate Legislation. 
This meant that aU notifications were to be laid an. the 
Table of both the Houses of Parlaiment within 15 days 
of their publication in the Gazette when Parliament was 
in session. and within 15 days after re-assembly if the 
"Parliame'l1t was not in session. One of the Members of 
Parliament had, however, expressed. dissatisfaction with 

. this arrangement at that point of time since, according to 
"him, there was avQidable time lag between the issue of 
the notifications'" and the laying thereof O'll the! T-able o! 
Lok Sabha. Thereafter, the matter-lwas oonsidered in 
detail by this· Ministry and, in" cortsultation with the Lok 
Saoha Seeretariat and the Law Ministry, a" procedure 
was eVQlved so that all 'sensitive notifications' were laid 
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on the Table of bdth the Houses of ParJiament on the 
Qate of issue of sucll,,7~.otifi.caq.ons. itseU and in. case these· 
notiftcations Were .i~ue4 ,after .6.00' ,P.M .. ' coplies of the 
notifications were sent. the same night. to; the.,Lok Sabbs 
Secretariat so that they could,circulate them. to the Mem-
bers. Further, such notifications were to be formally laid 
on the Table of both the Houses· of Parliament· on the day 
of their next sitting .... 

In the' actual working of this procedure, however, we have 
had considerable difficulties and inconvenieJ}ce especial-
ly in emergent situations. Decisions are often taken in 
the matter of changes in duty particularly in regard 
to export duties, at short notice and these' chariges have 
to be notified with immediate effect. If the notifications, 
vestted by the Law Ministry. (with Hindi translations), are 
ready only late in . the evening, it becomes a difficult 
exercise to lay· them on the Table, of the HQuse the next 
morning. Similarly, if these are ready' only Jate in the. 
afternoon, it becomes quite difticult to lay the notifica-
tions on the Table of the House' at the end of the same 
day. The Qther alternative available, viz., to send 5501 
250 copies of the notifiactions foo both· the Houses of Par-
Jiament on the same night, has also been found to be 
operationally difticwt to fQllow. 

In SO far as the notifications involving changes in rates of 
customs and, central excise duties are concerned, from 
the point .of view of the Finance Ministry that matter 
does n~ end 'with the laying of, the notift.cations in Par-
liBment alone. . Information about Uhe· crumgesl in duty 
rates has to be reached to the field. fOI'Ill4l1;ions by telex: 
or . some other means' and this work' generally continues 
till a very Jate hour o.f. the day. and sometimes till the 
uelrt day. It is important that· these changes are known 
to. the field. formations at· the earliest so as to avoid 
"BlmleIlts being made at pre-notification rates which 
might .~volve notices of demand or claim far refunds. -
At the same time, the Press is also to be informed about 
the changes so that the assessees as well as the trade at 
lal-ge get to ·know the revised raies' before clearing their 
conlllgnments. . It will . thus be·S!i!4!D that· all· these· exer-
~. have to· be carried QUt mOle ()r-Iess simultaneously, 
and since notiftCJl,tions are issued generally· towards the 
end of. the worlring' day, the work becomes· too volum-. 
inous to be completed within the time constraints. 
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In view oJ. the aforesaid difficulties that have been experienc-
ed in adhering to the lI'evised procedure for laying of 
notiftcations,Lok'Sabha Secretariat is requested :to con-
sider amendment of this 'pr~«;ed)lre with" a view to see if 
it is possible to grant a time limit of at JeaSt two days 
(from the date' of ·their issue) for laying 'of the copies 
of 'sensitive' notifications on the Table of LokSabha. 
This would 'considerably ease 'the strain on the admini-
~trative arrangements in the Finance Ministry and help 
this Ministry to organise things properly." 

12. At their sitting held on the 4th November, 1978" the Com-
mittee considered the matter from all aspeets and decided to hea,r 
oral evidence of the representatives of the, Ministry of Finance 
(Department of Revenue) in this regard. 

13. The Committee heard oral evidence of, the representatives 
of the Ministry of Finance (Department of Revenue) at their sitting 
held on the 21st March, 1979'. 

14, During the evidence explaining the difficulties faced by the 
Ministry in following the existing procedure oJ. laying of 'sensitive' 
notifications on the Table of Houses of Parliament, the representa-
tive of the Ministry stated that the decision to 'change the rate of 
duty, effecting,a,p~cular commodity is taken at the highest level. 
Even thereafter, secrecy is to be maintained' regarding the nature 
of the decision. The number of people involved has to be kept as 
lew as possible., A draft notification is drafted in the legal 
phraseology has to be vetted by the Ministry of Law before issue. 
After' the basic decision is taken field formations are also j'nformed 
immediately because they have to start applying the new rates as 
soon as the decisiQn is taken. It is then translated into Hindi. The 
publication' and laying' of these Notifications on the Table of the 
House' 'involve making out of certain copies as well as' stencilling 
of 'the 'notifications. By the time the)' cometQ the stencHling stage 
it is practically handled by' various hands. ' 'The 'representative of 
the Ministry -further stated that during tile Parliament's session 
periods - in addition: to the issuance of notifications they have to 
attend to other Parliamentary vrork also, 

15. When asked how many such Notifications are published the 
representative of -the "'Ministry stated -that nearly 300 'Orders' are 
published. In addition to' this work they" have other Parliamentary 
1'."ork to attend to and they have a problem when the Notification 
vrork clas~es with ~ther Parliamentary work ot the Ministry . 

.... : t I 
. ,. .... 
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f 16: 1ft reply td ,~. question nci~ many copieS of the notifications 
are initially printed for intonning .the' field 'formations and the press 
for publication, the representative of the Mfhlstry informed that 
they make Qllt 4 or 5 copies. One copy is given, to Press Informa~ 
tion 'Bure!lu. The Collectors in field tonnations are informed of 
the gist of the Notitkations by ieiex md no copy is supplied to 
them. 

17. In reply to a question whether the proposal for asking of 
two days time for laying the 'se'nsitive' notifications has the appro-
val of the Minister, the representative of the Ministry stated that 
they have not taken orders of the Minister on this suggestion. 
Their effort was tQ find out the reactions of the Committee.' 'If the 
Committee agreed to change the procedure, they would take the 
orders of the Minister. He further stated that when they appear 
before a P.arliamentary Committee in connection with a proposal 
they do not take the approval at the Minister' concerned before 
hand. Unless the Committee makes a very important recomme'll~ 
c:Iation they don't trouble the Minister. They accept most of the 
recommendations of the Committee and when they find difficulty 
in accepting any 'recommendation, they move for its re-considera-
tion by the Committee after obtaining orders of the Minister.: In 
the present case, if the Committee agree to charigi! the procedure, 
the Ministry would accept it and Minister might not be troubled." .' ,.' . . . 

18. Whe'll asked .whether it w..Duld be administratively possible 
to do stencilling 'of the Notifications straightaway instead o:f first 
typing out e. few' copies, . 'the:' representative of the Ministry sub-
mitted that 200 Hindi and 550 English copies are to be done at a 
short notice and it may conflict with other -Parliamentary work in 
the day' tilbe., 

, .. 
19. In reply to a tentaij'l'e sJolggestion, that,one . w t.wo ~opies of 

the NotifiCations may be sEmt to the Lok Sabha Secretariat for lay~ 
ing purpose and .then as s~on as pos$iblf, after fixing the outer 
time-limit, reSt of the copies may be sent later,. the' Secretary of 
the Ministry stated that it CQuld be done. In case decision is taken 
at 5.30 or 6.00 P.M., they can send to the Lok Sabba Secretariat one 
or two copies of the Notification straightaway for laying purpose! 
and then follow,it up within 48 hours -eftbe issue at. the Notifica-
tion with :rest of the copies. ' , 

20. When further asked whetber .. they can maintain the prev«-
lent time-limit in regard 1::0 above suggeition, the Slecret!U'Y of the 
Ministry replied. in affirmative if it is after 6.00 P.M. before the 
working hours next day. 
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, 21. On the 6th April, 1979, the Ministry. at Finance (Department 
of Revenue) were asked to state the number and particulars of 
'sensitive' notifications issued after -&.00 P.M. during the last <me 
year, as also whether requisite number of copies was mad~ avail-
able to the Lok Sabha Secretariat for circualtion' to the Members. 

22. in their reply dated the 16th April, 1979, the Ministry of. 
Finance (Department of Revenue) have stated as under:-

...... only on OtIle occasion the required number of copies of. 
a 'sensitive' notification iSS'Ued after 6:00 P.M. was sent 
to the Lok Sabha Secretariat for circulation to the Mem-. '" . 
hers of the Lok Sabha. , 

No separate record is maintained to show the number and 
particulars of the sensitive notifi.catiJons issued by this 
Department. However, an at~pt has been made to find 
out from the available record the number of sensitive 
notifications issued when the Lok Sabha was in session 
during the period 1st January, 1978 to 31st December, 
1978. In all about 95 such notifications were issued dur-
ing the said period, which were laid on the Table of the 
Lok Sa'bha as indicated below:-

(i) 66 notifications were issued as part of the 1978-79 Bud-
get proposals or giving effect to concessions announced 
on the floor of the House. These notifications were 
laid on the Table after a few days of their issue, as 
their financial implications had been mentioned in the 
Honse. 

(ii) 26 notificati(Uts were laid on the Table tne day on 
which they were issued. 

'I ,.. . 
(iii) 2 notifications issued on the 21st August, 1978 could 

not be laid before 23rd August, 1978 as the House was 
seized of the Constitution. (451th) Amendment Bill, 
i978. 

(iv) There was a delay of one day in laying one notification. 
• \0 

At present actiQll ~ being taken to lay sensitive notification~ 
o~ the same day they are iSSUed." 

23. Although the Committee appreciate the stress and stram 
which the Ministry ef ,Flaaaee(Department of 8A!Venue)ha,ve to 
uadeqo, ill foUowlnc the exlstbig !lroeedure for la~ <sensitive' 
notifications before Parliament'm.ore so when iuch notiftcatioas aN 
sent to the Press for publication in the Gazette after 6.00 P.M. in 



a" 
.ddition to other Parliamentary work as also maintainina: of utmost 
.reey in the matter' yef the' question is more of ~rli8mentary 
propriety than the ',adlniDistrative eonve~~enee of the Mbtlstry. ' 

I '!' . 

U. The Committee find it difficult to aceept the plea of the Minis-
try for two clear days' grace time for supply of cyc:l08tyled copies 
of such notifi~ations for circulation to Members. The Committee 
are of the opinion that keeping ill view the time-honoured and well-
established convention, that when Parliament is in session all impor-
tant announcements should be made before it rather than anywhere 
else, the only relaxation possible could be that the ,Ministry could 
send the- requisite number of copies of such notifications by mid-
night of the day on ~hich they are sent' for pubJicai:i~n to the Press 
with prior intiniation to the Lok Sabha/~jya Sabha Secr"tariat to 
enable their Circulation to Members the' same night alon~th other 
Parliamentary Papers. In this arrangement the Ministry would get 
more time to furnish" the, requisite number of copies of the notifica-
tiobS. The Committee ~hei'efore, recommend that in the case of 
the 'sensitive' notifications sent to the Press for publication after 
I P.M. two copies of notification with a letter to 'the Speaker, Lok 
Sabha and Chairman, Rajya Sabha may be sent immediately inform-
ing them' of the Minister's intention' to lay the notifications on tbe , , 
Table the following day 'and the remaining 250 Hindi, and 550 English 
copies may be sent to both the Secretariats by mid~night same day 
for circulation to the Members for t1!eir informat~on, before it is 
published in the Press for information of the gene~a1public and in 
other respects the p~edure already approved by the Committee 
in paras 5 to 9 of theh,Twelfth'Report (Fifth Lok Sabha) be followed. 

III 
THE DELHI MILK SCHEME [FIRST PERSONAL ASSISTANT 

TO ClJ.A,mMAN", D~ MILK SCHEME, SENIOR STENO-
GRAPHERS (I~c;~UJ;>ING THE SECOND. PERSONAL 
ASS'ISTANT ,TO, C~I;Rl'4AN) AND JUNIOR STE;NOGRA-
PHERS) R~m;~NT ,RULES, 1976 (G.S.R. 1280 OF 1976) 

25. Rule 8 regarding 'Repeal and Saving' of the Delhi Milk 
Scheme [First Personal Assistant to Chairman, Delhi Milk Scheme, 
Senior, Stenographers (includiiig the Second Personal. Assistant to 
Chairman) 'and' Junior 'Stenographers) Recrutment Rules, 1976 
provides' that any rules corresponding to above' rules in reSpect ot 
any of the posts specified in these rules and in force immediately 
before the commencement of th~e rules., are repealed. 

26. The expression 'any rules con:~pondjng to these rules' appear-
ed to be va~e, It ~s felt. that ,the precise name of the repealed 
rules. should be, mentioned in the Rules. . ' 
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27. The Ministry of Agriculture -and Imgation '(Department of 
'Agriculture) to whom 'the 'ma,tter 'was ll"efelTed 'have 'oriUtted rule 8 
which was vague (vide notification eNo, 3-7-77JLDI dated the 14th 
February, 1979). 

28. The Committee, note 'with Satisfaction that, _ ~n. being pointed 
out, the Ministry of Agriculture and Irrigation. (tDeparimellt - of 
Agric~lture) have omitted rule 8~f the .DeniiMilk S~h~m.e, [First 
Personal A8Si~tant to Chai,I:IDan, Delhi Milk Scheme, Senior Steno-
graphers '(includiDg the, second PerSonal :AssistBnt ,to, Chairman) and 
'Junior Stenographers] Recruitlnent Rules, 1976 as it was vague. ' 

IV 
0) THE CENTRAL GOVERNMENT HEALTH SCHEME 

(BANGALORE) RULES, 1976 (8.0. 992 OF 1976). 

(ii) THE CENTRAL GOVERNMENT HEALTH SCHEME 
(HYDERABAD) RULES, 1976 (8.0. 994 OF 1976). 

29. Rule 2 of the Central Government Health Scheme (B4nga-
lore) Rules, 1'9f76 and the Central Goverrurient Health Scheme 
(Hyderabad) Rules, 1976 reads as under:-

"Notwithstanding anything ,contained in the Secretary of 
State 8ervices (Medical Attendance) Rules, 1938, the 
Central Services (Medical Attend~~<;e), Rules, 1944, or 
the AU India Services (Medical Attendance) Rules, 1954, 
the instructions issued from time to tiIIle by the Celltral 
Government relating to the Central Goyernment· Health 
Scheme as in force in Delhi, shall apply Mutatis mu.tandis 
in respect of persons mentio'ned in sub--rule (4) of rule 1." 

3G. It was felt that while a statutory rule, subsequently issued. by 
the Government might override an earUer rule, it did not appear to 
be appropriate that instructions issued by the executive should over-
ride the provisions of the statutory rules. If it becomes necessary 
for Government to issue instructions, these can be incorporated in 
the rules by way of amendment. 

31. The Ministry of Health and Family Welfare (Department of 
Health) to whom the matter was referred, in their reply, dated the 
1st September, 1978, stated as under:-

"The proposal has been discussed With the Ministry of Law 
and Justice. That Ministry have advised that, ,model set 
of s~atutory rules definmg the scope of the e.G.H., Sc~~, 
may be prepared and issued, making it applicable to aJl 
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stations where the Scheme is operating or wherE: it may 
be extended in future. The draft rules fo;r the Scheme 
have since been prepared and are expected to be issUed 
shortly after gettin~ these vetted by Law Ministry." 

32: The Committee note that the Ministry of Health and Family 
Welfare (Department of Health) have since prepared the draft model 
set of statUltory rules deftDing the scope of the Central Government 
Health Scl1eme. The Committee desire the Ministry to Dotify . the 
model rides at an early date and delete rule t which provides for 
the issuing of instructions by the executive to over-ride the statutory 
ru'r.s, from both the Central Government Health s.cheme (Bangalore) 
Rules, 191& and the Central Government Health Scheme (Hydera-
had) Rules, 1976. . 

V 

CASES OF INCONSISU;NCY OCCURRING IN RULE 5 AND IN 
ENTRIES UNDER COLUMN 13 OF THE SCHEDULE TO CER-
TAIN RECRUITMENT RULES. 

33. During the course of examination of the following recruit-
ment rules, it was found that according to the entries in column 13 of 
the schedules appended to these rules the Union PubHc Service Com-
mission was to be consulted if an officer from a State Government 
was seleded for appointment: 

1. The La} Bahadur Shastri National Academy of Administra-
tion, Research Assistant (Statistics/Mathematics) Recruit-
ment Rules, 1975 (G.S.R 2664 of 1975)-Department of 
Personnel and Administrative Reforms. 

2. The Ali India Soil and Land Use Survey Organisstion (Senior 
Technical Assistant) Recruitment Rules, 1975 (G.S.R. 2439 
of 1975) -M/o Agriculture & Irrigation (Deptt. of Agri-
culture) . 

3. The Department of Company Affairs (Joint Director) Rec-
ruitment Rules, 19'75 (G.S.R. 2638 of 1975)-M/o Law, 
Justice & Company Affairs (Deptt. of Company Affairs). 

4. The Defence Services Staff College, Wellington, (Group 'A' 
J?ost) SeniC\l" Civilian Staff Officer (Coordination) Recruit-
ment Rules, 1977 (S.R.O. 70 of 1977)-M/o Defence. 

S. The Ministry of Works and Housing Accounts Officer 
(Lands) Recruitment Rulea, 1977 (G.S.R. 860 of 1977)-
Mlo Works and Housing. 
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6. The Indian Grain Storage Institute (Superintendent) Rec-
ruitment Rules, 1977 (G.S.R. 931 of 1977)-M/o Agri. & 
Irrigation (Deptt. of FOod). 

7. The~parlnle.t\i~of~cult~~ (~~t' ~rs., (Fer-
tiliser Movement) J J;tecruitment Rules, 1977 (G.S.R. 4~ 
of 1977) -M/o Agriculture & Irrigation (Deptt. of Agricul. 
ture) . 

8. The' Dir~tor· of Printing (J unior Analyst) Recruitment 
, Rules, 19'77 (G:S:.R.1096 Of 'f977)-Mlo Works ahd Hous-

ing. 

9. The National Institute of Social Defence, Department of 
Social Welfare, Head' of Division (Training) Recruitment 
Rules, 1977 (G.S.R.' 1085 of 1977)-Mlo Edudation & S.W. 
(Deptt. of Social Welfare). . 

34. Rule 5 of each of the above Rules relatmg to the 'Power to 
relax' reads as under:-

"P()Wer ':tg relax.-Wbere the Central G(i)-vernment is of the 
opinion that it is necassary or expedient so to, it may: 
by order for reaso,ns to be recorded in writing, relax any 
of the provisions of these rules in respect of any class or 
category of persons." 

35. It was felt that since the Union Public Service Commission 
was to be consulted if an officer of a State Government was selected 
for appointment, the relaxation in Lhe provisions of the rules should 
abo be made in consultation with the Uni·.:m Public Service Com-
mission. 

36, In their replies all the Ministries/Departments concerned with 
whom the' matter w'as taken up agreed to amend the relevant rule 
to provide for consultation with Union Public Service Commission 
before relaxing any of the provisions of the above rules in respect of 
any class or category of persons. 

37 .. The Commitee note with satisfaction that, on being pointed 
out, tbe Ministries/Departments concerned have agreed to amen" 
ruJe 5 of the above Rules'to provide for consultation with the Union 
Puhlic Service Commission before relaxing any of the provision!; of 
those Rules in respect of any class or category of persons. The 
Committee desire the Ministries/Departments concerned to notify 
the neces.sary amendments at an early date, if not already done. 
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VI 

" - ',' ': (, 

THE KERALA SMALL INDUSTRIFS AND,DEVELOPMENT 
, PROMOTION CORPORATI0N -Al\ItA:LSAMATION ORDER, 1977 ',' . 

(S.O. 241-EOF 1977) 
.' 

(A) 

38. Clause 7(ii). of ,t}le, Kerala S~al1r Industries 
Promotion Corporation Amaigamation Order, 1977, 
under:-

~yelopmeni 

provides as 

"(ii), The Transferee,corry>any. shall send,.by post to every 
person, whose name is ,entered imm.ed*,ately before the 
app0in:ted day!in the Regi~ter ,of 'IShateholders in the 
Transferor companies a notice,., giving particulars as to 
the allotment of new shares to him and an allotment 
letter for .the new shares." 

39. In view. of the impor.tance of the. notice for allotment of new 
shares and the allotment letter, the Ministry 'of -Law; Justice and 
Company Affairs (Department of Compuy Affairs) were requested 
to state whether they had any objection to· amending clause 7 (ii) of 
the Order so as to provide theJ'ein for sending of the papers by 
registered post acknowledgment due. 

40. The Ministry in their reply dated the 2nd September, 1978 
stated as under:-

''''** **amencirn..ent, of para 7 (ii) of the Amalgamation Order is 
not considered necessary because the transferor compa-
nies and the· transferee companies are wholly· owned com-
panies of Ker.ala State ·Governm.ent.' However, the'sug-
gestion of the Committee on· Subordinate', Legislation in 
this regard has been noted for compliance in future cases.' 

41. The Committee note the assurance given, by the Ministry of 
Law, JUl'tice and Company Affairs (Department of Company Affairs) 
reJtRr.ding. sending of a notice by a transferee company to every per-
Mn whose . name ;5 entered immediately -before' the-appointed day 
in the Regiater of shareholders in the· traaafe.ror· companies ghin~ 
particulars-as to· the allotment of new shares and an allotment letter 
of ,DeW sbaresby megisiered·)pOSt· acknowiedlDU!Dt--due.· The Com-
mittee trust that the assuranee would be duly complied with. . 

.. ,. 42. 'The '. Committee' also re-iterate - fheir earlierr recommendation 
1IIa"e in para 52 of their ftlrteenth Report· (Sixth Lok Sabha) that 
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the tact of despatch of papers to the shareheldcrs of the dissolved 
eomplUl), re.arding allotment f1f shares in the new company should 
be pubDsbed in all important Ncwspaper. to enable a person not get-
ting the same to contact the company and obtain thl"m. 

'(B) 

43. Clause 11 (b) of the Kerala Small Industries and Development 
Promotilon Corporation Amalgamation Order, 1977, provides as 
'Under: 

"Dissolution of the Kerala State Small Industries Corpora-
tion Limited and Kerala Employment Promotion Corpo-
ration Limited.-Subject to the other provisions of this 
Order, as from the appointed day: 

(a) •• •• •• 
(L) The right of every shareholder to or in respect of any 

share in the dissolved companies shall be extinguished 
and thereafter no such shareholder shall make, assert 
or take any claims or demands or proceedings in respect 
of any such share." 

44. The wording of the above prOvision was such that it not 
only extinguished the right of the shareholders in the dissolved 
companies but also appeared to bar the jurisdiction of courts. It 
was, therefore, felt that there should be an express provision in the 
parent Act empowering the Executive to extinguish the rights of 
shareholders by delegated legislation. 

45. The Ministry of Law, J'Ustice and Company Affairs (Depart-
ment of Company Affairs) with whom the matter was taken up, 
in their reply dated the 2nd September, 1978 stated as under: 

"With regard to para 11 (b) of this Amalgamation Order, it 
may be stated that according to para 7 (i) of the Amal .. 
gamation Order, the transferee company shall allot to 
every person registered as a shareholder in the trans-
feror companies as many shares in the transferee com-
pany as are equivalent in face value to the~ shares held 
by him in the transferor companies. In view of this, there 
appears to be nothing in this Order to take away any 
right of any shareholder. 

However, it may be stated that a similar question has 
been raised by Committee on Subordinate Legislation ill 
case of amalgamation ot MIs. Indi,an Consortium flbtr, 
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Power Proj~cts Pvt. Ltd., with Mis. Bharat Heavy Elec-
tricals under Section 396 of the Companies. Act, 1956 
referred to this D~partment vide Lok Sabha Oftice Memo-
randum No. 381821CII176, dated 17-10-1976. After careful 
consideration of the matter, this Department has decided 
to frame rules under Section I 396 of the Companies Act, 
1956 and that an authority is proposed to be provided to 
deal with the representations received from the share-
holders in regard to determination of the compensation." 

46. The Committee are satisfied with the reply of the Ministry 
.f Law, Justice and Company Aftairs (Department of. Company 
Affairs) regarding the provision contained in para U(b) of the 
Kerala Small Industries and Development Promotion Corporation 
Amalgamation Order, 1977 that it does not extinguish the right of 
shareholders for going. to courts. The Committee, however, desire 
the Ministry to frame rules under section 396 of the Companies Act, 
1158, as has been decided by them to provide for an authority to deal 
.,fth the representations received from shareholder,; in regard to 
lIetermination of tbe compensation. 

VII 

THE TERRITORIAL ARMY (AMENDMENT) RULES, 1977 
(S.R.O. 304 of 1977) 

.7. The Territorial Army Act, 1948 under which the Territorial 
Army (Amendment) Rules, 1977 have been framed does not con-
tain the usual provision for laying of rules before Parliament and 
for modification by Parliament. 

48. In this connection attention of the Ministry of Defence was 
invited to the following recommendation of the Committee on 
Subordinate Legislation contained in para 11 of their FO'Urteenth 
Report (Fifth Lok Sabha) : 

"The Committee earnestly desire all Ministries/Departments 
to undertake examination of all Acts with which they 
are administratively concerned in order to find out which 
of them do not conWn a provisi~n for laying of Rules 
before Parliament and to incorporate this provision in 
the Acts at their earliest." 

~. On being asked to state whether in the light of the above 
niCi)DI1nendatiOn they have taken any action to incorporate' a pro-
*on in the Territorial Army Act requiring the rules framed 
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thereunder to be laid before Parliament, the, Ministry of Defence 
in tlieir reply dated 27th July, 1978 stated as follows: 

v 
. 

" ... t~estion of making amendment to the Territo,rial 
Army Act, 1948 to incorporate a provision therein for 
laying the rules/amendments framed under the said Act, 
on the Table of the Houses of Parliament, had already 
been considered on more than one occasion and replies 
were sent to the Lok Sabha Secretariat under this Minis-
try Office Memorandum No. 28(1) 74-D(GS.II) dated the 
28th September; 1974 and 20th March, 1975 stating that 
th~Ie had not been any occasion to bring forward any 
legislative meaS'Ure to amend the Territorial Army Act, 
1948 and hence it had not been possible to incorporate 
the said provision therein, as recommended by the Com-
mittee on Subordinate Legislatio~ 

....... even though an amendment as recommended by 
the Coiliintttee on Subordinate Legislation has not been 
made to Territorial Army Act, 1948, Ministry of Defence 
have kept in view the need to lay on the Table of the 
House such Rules, Regulations, etc., framed. under the said 
Act, as were considered of sufficient public importan~ 
Accordingly, during 1967 there were some important 
amendments to the Rules framed under this Act. Those 
were laid before the Parliament. 

In the light of the position explained above, it has not 
'beeilfound necessary to incorporate a provision in the 
Territorial Army Act in regard to the laying of the rules 
framed thereunder on the Tables of the Houses of Par-
liament. The matter has again been examined and as the 
position remains unchanged and it is not proposed to 
bring forward any legislative measUl"e to amend the 
Territorial Army Act, 1948i to incorporate the said provi-
sion therein at this stag However, as and when any 
amendment to the Act is nsidered necessary in future, 
steps would also be taken to incorporate a provision 
therein for the laying of all rules framed thereunder 1 
before Parliament." 

SO. The Ministry were further asked to state the difticulty in 
bringing an amendment to the Act for the only purpose of incor~ 
porating therein the laying provision, parlicularly when they ~d 
DO other amendment under their consideration. Also, the Ministry 
were asked to state whether they had any objection to laying on 
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the Table eU Rules, ,Regulations framed under the Act even in the 
absence of a laying provisipn therein till such time as the Act was 
amended 

51. In their communication dated the 28th August 1978 the 
Ministry of Defence stated as under : " 

" ... undertaking of legislation by way of even amendment 
to an existing Act of Parliament involves considerable 
administrative and procedural work both in Government 
and the Parliament. It is for this reason considered expe-
dient that amendment to the Territorial Arrpy Act, 1948 
so as to incorporate a prOvision therein for laying of rules 
framed. thereunder or amendments thereto before the 
Parliament may be considered as and when there are 
any other s,ubstantive amendment~ to be made in the Act. 
In the meantime, this Ministry agree to lay before Par-
liament the rules framed under tije Territorial Army Act, 
1948 and any amendments which may be made thereto 
hereafter, even in the absence of a laying reqUirement, 
till such time as the Act is amended next. 

In this connection it may be mentioned that an up-
,dated compilation of the regUlations of the Territorial 
Army Act, 1948 was brought out in 1976 incorporating 
the amendments/orders jssued till December, 1975. Copies 
of this compilation and amendments to the Territorial 
Army Regulations/Rules issued thereafter could be consi-
dered for being laid before Parliament. It may not, how-
ever, be feasible to lay before Parliament individual 
amendments to the Territorial Army Regulations issued 
prior to 1976 at this state." 

52. The Committee are unhappy to note that the Ministry of 
Defenee have failed to reaIiM the importance of incorporating layjng 
provision in the TerritGriaI Army Ad, 1148. The Committee find that 
instead of carryiBg out tile direetion of the Committee expeditiously, 
the Ministry have given a perfunctory reply that undertaking of 
legislation by way of an amendment to all existing Ad of Parlia-
ment involves considerable adminit&trative and procedural work-
both in Government IUlcl the ParUam.eDt. The Cemmittee observe 
that here the question Is more of propriety than of admhdsIHU". 
convenience, of the MlnUt:ry. The Committee further obaerve that 
the laying pro,ri~on in the Acts' confers on ParUament a riglrt to 
amend, modify or even IUlDual the Ord.ers framed In 'P~e of the" 
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powers delegated under thOle Acts. NOll-incorporation of the laym, 
,~oa iD the Ad. results in denial of such a richt to puJiemeat. 

53. The. Committee, therefore, desire the Ministry to bring for-
ward necessary amendment to the ,Tertitorial Army Ad to iacor-
porate therein the 'laying provision' at their earliest but in no ease 
than the Autumn Session, 1979. 

vm 
THE MAJOR PORT OF NEW TUTIeORIN RULES, 1977 

(G.S.R. 499 of 1977) 

(A) 

54. Sub-roes (2) and (3) of nile 62 of the Major Po,.t of New 
Tuticorin Rules, 1977 (G.S.R 499 of 1977) read as under: 

"(2) The Conservator on the recommendation of the Traffic 
Manager may at any time cancel any licence issued 
under this rule or may suspend the same for such period 
as may be specified for breach of any of the terms of the 
licence or for breach of any of t"-le provisions of rule .63 
or 64. 

(3) The licence may likewise be cancelled or suspended if, 
after the grant thereof, it is discovered that the applica-
tion for the licence contained any. misrepresentations or 
mis-statements of material facts or if the licensee has 
been adjudge'd' insolvent or has gone into liquidation, as 
the case may be, or if the licensee or his workmen cause 
any obstruction to any work in the port: 

Provided that no such licence shall be cancelled or 
suspended until the holder of the licence has been given 
a reasonable opportunity for showing cause why his' 
licence sho!.lld not be cancelled or suspended as the case 
may be: 

Provided further that no such opportunity for show-
ing cause shall be necessary when the licence is sus-
pended pending an enquiry against the holder of the 
licence for contravention of any of the terms thereof or 
for contravention of any of these rules or for doing any-
thing for which the licence is liable under this rule to be 
cancelled or S'IlSpend.ed." 

50. On the 6th December, 19'1'7, the Mini~try of Shipping and 
Transpo~ (Transport Wing) wer!! a~ to state whether they had 
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any objection to (i) providing for issue of a show cause notice 
before the licence was cancelled; and (ii) laying down a maximum 
time-limit for which' a licence can be suspended. ' , 

56. In their reply dated "the 22nd April, 1978, the Ministry have 
stated as follows : 

"(1) Ministry agrees to providing a claim for issue of show-
cause notice before the licence is cancelled. 

(2) However, as regards laying down a maximum time-
limit for which a licence can be suspended, it may be 
stated that such a limitation may not be desirable. For 
example, under 63 (2) the stevedore is to ensure use of 
gears as conforms to the requirement of safety under the 
Indian Dock LabO'Urers Act of 1934 (Act 19 of 1934). If 
the gear is defective, he shall not be allowed to functioa 
as a stevedore to ensure safety of all concerned. Prescrib-
ing a time-l4nit for suspension in such cases will defeat the 
purpose of the licence." 

57. The Committee Dote with sadafadion that, on being poiJatH 
out, the Ministry of Shipping and Transport (Transport Wing) ba ... 
agreed to provide for issue of a show cause notice to the UeeD_ 
before cancellation of a licence under Bub·ruln (2) and (3) of Rule 
62 of the Majol' Port of New Tuticorbr Rules, 1977. 

58. The Committee have, however, accepted the Ministry's COiltea-

tion that laying down a mjsimum time-Umlt for IJ1IIpeII8ioa of • 
licence is not desiraltle. 

(B) 
59. Sub·rule (6) of rule 73 of the Major Port of New Tuticoria 

Rules, 1977 (G.S.R. 499 of 1977) reads as under:-
"(16) The port may exempt, any vessel or line of vessel fro. 

the provision of this rule for such period as the Conser-
vator may think fit" 

60. The Ministry of Shipping and Transport (Transport Wing) 
were requested on the 6th December, 1977 to state whether theT 
had any objection to providing for recording of reasons in writing 
before exemption was granted under the above sub-rule. 

61. In their reply dated the 22nd April, 1978, the Ministry ha .. e 
stated as follows:-

" ...... Mintstry agrees to provide for recording the reasona 
in writing before any exemption is granted. It is propos-
ed ,tn amend Rule 73(6) .as:-
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'(6) The port may exempt, any vessel or line of vessel from 
the provision of this rule for such period as the Conser-
vator may think fit for reasons to be recorded in writ-
ing: " 

62. The Committee note with satisfaction that, on being pointed 
out, the Ministry of Shipping and Transport (Transport Wing) have 
agreed to amend rule 73(6) of the Major Port of New Tuticoria 
Rules, 1977 110 as to provide therein for recording of reasons in writ-
iag before any exemption is granted. The Committee approve • 
proposed amendment and desire the Ministry to notify the .... 
expeditiously. 

IX 

THE CIVILIANS IN DEFENCE SERVICES (REVISED) SIXTH 
AMENDMENT RULES, 1977 (S.R.O; 254 OF 1977) 

63. During the course of examin.8tion of the Civilians.in Defence 
Services (Revised) Sixth, Amendment Rules, 1977 published in the 
Gazette of India, dated the 23rd July, 1977 it was noticed that ~he 
said rules had been given retrospective effect from 1st January, 
1973. The Explanatory Memorandum appended to these rules did 
not affirm that nobody was likely to be adversely affected as a result 
of the retrospective effect given to the rules. 

64. Attention of the Ministry of Defence (Department of Defence 
Production), with whom the matter was taken up, was drawn to the 
recommendation of the Committee contained in para 10 of their 
Second Report (l;'ourth Lok Sabha) wherein they had recommended 
that in the Explanatory Memorandum to be appended to Rules which 
had been given retrospective effect, the Ministries should certify 
that no one would be adversely affected by such retrospective effect. 
In one of their replies dated the 8th May, 1978 the Ministry statect 
as under:--

" ........ the matter has been reconsidered in the light of the 
recommendations of the Committee on Subordinate Legil-
lation made in para 10 of their Second Report (Fourth 
Lok Sabha). It is now confirmed that nobody will be 
adversely affected as a result of retrospective effect of the 
amendini rules." 

65. Inspite of several reminders, the Ministry heva not so far 
intimated whether the necessary amendment to th~ Explanatory 
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~emoauulum has &ince been iuued in the Guette or not. The 
strange part is that instead of taking the action as suggested, the 
Ministry have alonpith their letter dated the tth March, 19'11, 
forwarded &l copy of the corrigendum correcthig a patent printing 
error in the Rules which haS nothing to do with the point raised 
by the Committee. 

66. The Committee deprecate the failure on the part of the 
Ministry of Defence (Department of Defence Production) to send 
~ertinent reply to the specific issue raised by them inspite of repeat-
ed reminders. The Committee have time and again stressed that 
failure to furllish replies to the points raised by the Committee not 
only hampers their work but also results in unnecessary prolonga-
tion of the infirmities in the rules. The Committee now, however, 
desire tbe Ministry to issue the necessary amendment to the Expla-
natory Memorandum appended to the Civilians in Defence Services 
(Re\'ised) Sixth Amenctment Rules, 1977 stating that nobody would 
be adversely affected as' a result of retrospective effect given thereto, 
if not already done. 

X 
INDICATION OF INCORRECT ENTRY IN COLUMN 13 OF THE 
SCHEDULE APPENDED TO RECRUITMENT RULES, REGARD-
ING CIRCUMSTANCES IN WHICH UNION PUBLIC SERVICE 

COMMISSION IS TO BE CONSULTED IN MAKING 
RECRUITMENT 

67. Normally the Schedule appended to all Recruitment Rules 
contains a column regarding circumstances in which Union Public 
Service Commission is to be consulted in making recruitment. While 
examining various Recruitment Rules it was noticed that Ministries I 
Departments concerned were indicating the expression 'as required 
UBder the Union Public Service Commission (Exemption from con-
sultation) Regulations, 1958' under this column. This entry did not 
appear to be appropriate as the Union Public Service Commission 
(Exemption from Consultation) Regulations enumerate only those 
matters in regard to which Government are exempted from consul-
ting the Union Public Service Commission. 

-68. In this connection the Committee on Subordinate Legislation 
in para 13 of their Seventeenth Report (Fifth Lok Sabha) presented 
to Lok Sabha on the 7th January, 1976 recommended as under:-

"The Committee note that the Ministry of Law have seen the 
validity of the objection raised by the Committee that the 
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expression 'as required under t~ Union ~ublic Service 
CoD:Imiasion (Exemption from Consultation) Regulations, 
1958' in Colwnn 13 of the Schedule is not an accurate one 
ill that the said Regulation dQes not require consultation 
with the Commission. On the contrary, it provides for 
cases where consultation with the Commission is hot 
necessary. Even so, the Ministry of Law have pleaded 
for the retention of this expression in Column 13 of the 
Schedule, as there is no other regulation which positively 
specifies the cases in which the Commission is to be con-
sulted. The Committee can hardly accept this explana-
tion. They feel that it should not be difficult for the 
D~partment of Personnel and Administrative Reforms to 
devise. in consultation with the Ministry of Law and the 
U.P.S.C., some formula to precisely indicate the cases in 
which the U.P.S.C. is to be consulted. The Committee 
will like the Department of Personnel and Administrative 
Reform!1 to take early action in the matter as the expres-
sion objected to in this case occur in a large numbet of 
Recruitment Rules." 

89. After presentation of above Report the expression 'as requir-
ed under the Union Public Service Commission (Exemption from 
Consultation) Regulations' which was objected to by the Committee 
continued to occur in a large number of Recruitment Rules. Some 
of those Rules are shown in Appendix II. 

70. The Ministries I Departments concerned to whom the matter 
was referred, have amended I agreed to amend the above expression 
ill the Schedule appened to the Rules to indicate the circumstances 
under which Union Public Service Commissi!ln will be consulted. 

71. The Committee Dote with satisfaction that, on being pointed 
out, the MinistrieslDepariments concerned have either amended or 
have agreed to amend the entry under Column 13 of the recruitment 
rules Indicating the circllmstances under which U.P.S.C. will be 
consulted. The Committee desire the MinistrieslDepartments who 
have not issued the amentiment so far to do so expeditiously. The 
Committee al410 desire thtt. Department of Personnel and A.dministra-
tlve Reforms to issue necessary inStructioDS to all MiDistrieslDepart-
ments in this conJlection so that this iDfirmity of the rules may Dot 
eoatmue any more. 
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XI 

IMPLEMENTATION ,OF RECOMMENDATION CONTAINED IN 
PARA 29 OF THE NINTH REPORT OF THE COMMITTEE' ON 
SUBORDINATE LEGISLATION (SIXTH LOK SABHA) REGARD-
ING THE TOBACCO BOARD RULES, 1976 (G.S.R. 1-E OF 1976) 

72. Sub-rule (2) of rule 24 of the Tobacco Board Rules, 1976 pro-
vides as under:-

"(2) The Board may write oft losses or waive recoveries up to 
ten thousand rupees in any single case." 

73. The Committee noticed that the Tobacco Board Act did not 
empower the Tobacco Board to write off losses or waive' recoveries. 

74. The Ministry of Commerce were asked to state the authority 
under which the above power to write off losses or waive recoveries 
was conferred on the. Board through the rules. The Ministry i. 
their reply st.ated as under:-

"Rule 24(2): It is a usual practice consistent with the autono-
mous character of such institutions to give them some 
power for writing oft losses or waiving recoveries. All 
identical provision exists in sub-rule (2) of rule 22 of the 
Marine Products Export Development AutL10rity Rules, 
1972." 

75. After considering the above reply of the Ministry and hearing 
oral evidence of the representatives of the Ministry at their sitting 
held on the 31st March, 1978, the Committee recommended as under 
in para 29 of their Ninth Report (Sixth Lok Sabha):-

"The Committee observe that, as in the previous case lof ou. 
Industry (Development) Rules, 1975 (G.S.R. 160-E of 
1975) dealt with in Chapter II of this Report, there is no 
express provision in the parent Act-the Tobacco Board 
Act, 1975--which empowers or authorises the empower-
ing of the Tobacco Board to write oft losses or waive re-
coveries. As, in the opinion of the Committee, the power 
of waiver of recoveries is a substantial power, there should 
~ an express authorisation therefor from the parent Act. 
The power to write off may flow from the rules but eveR 
in the case of write off, there should be clear guideline. 
indicating the circumstances in whi£h the power of write 
off shall be exercised. The Committee will like the Minis-
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try of Commerce to take early steps for the amendment 
of the Act and the rules in question accordingly." 

76. III their action taken note dated the 30th August, 1978, the 
Ministry have stated as under:-

" ...... this Ministry has set up an :expert Group on Tobacco 
on 15th July, 1978 to make a study of the problems and to 
recommend for consideration of the Government mea-
sures for regulating the production and effecting improve-
ments in the marketing of tobacco. The terms of refer-
ence of the Expert Group have been en-larged vide Gov-
ernment's Resolution dated 16th August, 1978, inter-a.liG 'to 
examine the need for amending the Tobacco Board Act, 
1975 and to recommend the amendments which in its opi-
nion should be made in the Act so as to enable the Tobacco 
Board to play a decisive role in respect of production, 
research and development, marketing and export of all 
types of Tobacco produced in the country', 

The Expert Group has been asked to submit its report within 
a period of six months. After the re~eipt of the Report 
of the Expert Group, the Government will take some 
time to consider its recommendations and to take decisions 
thereon, Even after taking a decision on the recpmmenda-
tions of the Expert Group, relating to amendments to the 
Tobacco Board Act, 1975, some time will be required to 
complete the procedural formalities in consultation with 
the other concerned Ministries and taking approval of the 
Cabinet before a comprehensive Bill to amend the Tobacco 
Board Act, 1975 is brought forward in the Parliament. It 
thus appears that it will take a minimum period of 6 to 8 
months when a comprehensive Bill for amending the 
Tobacco Board Act, also incorporating the amendment 
recommended by the Committee on Subordinate Legisla-
tion, could be introduced in the Parliament," 

77. The Committee note that the Ministry of Commerce have set 
up an Expert Group on Tobacco on the 15th July, 1978 to examine 
inter alia the need for amending the Tobacco Board Act, 1975. The 
Committee also note that the Expert Group has been asked to sub-
mit their Report within a period of six months. The Committee 
further note that the Ministry want a period of 6 to 8 months for 
introClucing a comprehensive Bill to amend the Tobac'co Board Ad 
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after receipt of the Report of the Expert G~P, and that the amend-
ment recommended by them would be mcorporated in that Bill. 
I'rom the reply of the Ministry, the Committee fuad that the Ministry 
~ DOt be able to introduce the Bill to amend the Tobacco Board • Act before July-AulDSt, 1979. 

78. The Committee further Dote that in a similar case regarding 
the Oil Industry (Development) Bules, 1975, the Ministry of Petro-
leum and Chemicals had agreed to amend these rules by deleting 
the provision regarding waiving of recoveries and had also issued 
guidelines regarding writing oft losses. 

79. The Committ.,e, therefore, desire the Ministry of Commerce 
either to anlend the Tobacco Board Act, at the latest by the Monsoon 
Session~ 1979, or in the alternative, the rules in question might be 
amended on the lines of the Oil Industry (Development) Rules, 1975, 
to implement the recommendation of the Committee. TIle Commit-
tee 'also desire the Ministry to take necessary action at their earliest 
S8 that the operation of the impunged rule-may not continue any 
more. 

xu 
IMPLEMENTATION OF RECOMMENDATION CONTAINED IN 
PARA 57 OF THE NINTH REPORT OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION (SIXTH LOK SABHA) REGARD-

ING THE SUGARCANE (CONTROL) AMENDMENT ORDER, 
1975 (G,S.R 492-E OF 1975) 

80. Proviso to sub-clause (7) of clause 5A of the Sugarcane (Con-
*rol) Order. 1966. as inserted by the Sugarcane (Control) Amendment 
Order, 1975, pI"ovided as under:-

"Provided that the additional price shall become payable to 
a sugarcane grower, even when he supplies less than 85 
per cent of the sugarcane so agreed, if for the same supp~y 
he has not been subjected to any penalty by or under' any 
Central or State Act or any rules or orders made there-
under for his failure to supply 85 per cent of sugarcane 
so agreed." 

81. Sub-clause (7) of Clause 5A ibid laid down as under:-

"Subject to the provision of sub-clause (4), the additional 
price shall become payable to a sugarcane grower if he, 
in performance of his agreement with a producer of sugar, 



25 

supplies not less than 85 per cent of the sugarcetne so 
agreed." 

82. It was felt that the words 'less than 85 per cent' appearing 
in the proviso as inserted. by above amending rules introduced' au. 
element of uncel"tainty as it might mean any figure varyi~g from 
1 to 85 per cent. 

83. The Ministry of Agriculture and Irrigation (Department of 
Food), with whom the matter was taken up, stated in reply as under: 

" ...... the intention of clause 5A(7) of the Sugarcane Control 
c»'der is that the grower should normally supply at least 
85 per cent of the contracted quantity of cane to qualify 
to receive the determined additional price of cane. Failure 
to do so can be cond.oned. only in circumstances in the pr0-
viso to this clause to enable the grower to get the payment. 

To clarify the matter further, the sugarcane grower will be 
eligible for payment of additional price for the supplies 
of not less than 85 per cent of the sugarcane as agreed to 
between him and the producer of sugar. In sugar of his 
best intentions, however, the grower may not be in a 
position to keep up his supplies of not less than 85 per cent 
of the cane agreed to be supplied by him for reasons 
beyond his control, such as, drought, floods, etc. To take 
care of such exigencies, it has been provided in the pro-
viso that the additional price shall be payable, even 
though supplies fell short of 85 per cent of the agreed 
quantity, provided for the same supplies, the grower had 
not been subjec~d to any penalty under any Centrall 
State Acts/Rules/Orders for his failure to supply the 
85 per cent of the cane contracted for supply. The pro-
viso is intended to prevent frivolous claims by growers 
and ensure only genuine claims." 

84. In reply to a further query, the Ministry clarified the positioD 
as follows:-

"the intention is that a gtower should normally supply at 
least 85 per cent of the cane he had agreed to supply and 
to deny him the benefit of additional cane price if he 
fails to do so. There may be occasions, when for reasons 
beyond his control he may not be able to do so, and the 
intention further is that he ahould not be deprived of the 
additional price for' the cane he actually sUpplied, even 
if it is as low as 45 per cent or 50 per cent." 
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85. In pursuance of their above reply, the Ministry were requested 

to state whether they had any objection to incorporate their inten-
tion in the Order that the grower would not be deprived of the 
additional price for the sugarcane he actually supplied, even if it 
fell short of 85 per cent of the agreed quantity, if the short supply 
was occasioned by reasons beyond his control. •• 

86. While not agreeing ~ith the above suggestion the Ministry 
have urged as follows:-

"The main objective behind the prOV1Slon to supply 85 per 
cent of the cane agreed to be supplied by the farmer for 
being eligible to rece~ve additional cane price under Clause 
5A of the Sugarcane (eontrol) Order, 1966 [as amended by 
the Sugarcane (Control) Amendment Order 1975] is that 
in the nonna! course every producer of sugarcane should 
supply at least' 85 per cent of the contracted amount. It 
is only in exceptional circumstances beyond his control 
that he would be entitled to his share of the additional 
cane price even if he failed to supply 85 per cent. The 
test for this quap.fication is that he should not have been 
penalised by a competent authority for his failure to 
supply 85 per cent of the sugarcane so agreed. Incorporat-
ing this intention in the foI'm suggested by the Lok Sabha 
Secretariat would lead to frivolous claim for additional 
cane price and laxity on the part of sugarcane grower to 
supply at least 85 per cent of the quantity of cane agreed . ... 

In the circumstances, it is felt that no change in the existing 
Clause 5A(7) qf the SUg'ar'can€j (ControlT Order, '1966, 
is called for." 

87. Alter consider4Jg the reply of the Ministry, the Committee 
m para 57 of their Ninth Report observed as under:-

"The Committee are not satisfied with the above reply of the 
Ministry of Agriculture and Irrigation (Department of 
Food). According to the Ministry, the intention underly-
ing the proviso to sub-clause (7) of clause 5A is that the 
cane grower should get the benefit of additional pnee 
even in cases where he supplies less than 85 per cent of 
the agreed quantity if the shortfall is occasioned by reason 
beyond his contr'ol. If so, the Ministry should have no 
objection to clearly spellin8"out their intenti~ in the 
Order. 'The argument advanced by the Ministry for' not 
incorporating the above intention in the Order is that it 
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would lead to frivolous claims for additional cane price. 
The <;ommittee are unable to appreciate this argument, for, 
as they observe. natural calamities, such as floods, 
droughts, etc. which are generally the cause of shortfall 
in agricultural production are well-known phenomenon. 
Also, the additional payment will become admissible only 
when the grower shows that the shortfall in supply is 
ascribQJble to reasons beyond his control. On the other 
hand. as, under the existing proviso, the only condition for 
admissibility of additional price is that the supplier has 
not been subjected to any penalty under any Central/State 
Act/Rules/Order for the shortfall in supply, there could 
be' cases where additional price is paid to a supplier even 
where such shortfall has not been occasioned by rea-
sons beyond his control. Apparently, this would be against 
the underlying intention of the proviso. The Committee 
will, therefore, like the Ministry ot Agriculture and Irri-
gation (Department of .Food) to take early steps to amend 
the proviso in question so as to clearly spell out their 
intention. " 

88. In their act~on taken note dated the 19th July, 1978 on the 
above recommendation of the COmmittee, the Ministry of Agricul-
ture and Ii1"rigation (Derartment of Food) have stated as under:-

" ..... this Department has no objection to amend the disputed 
proviso below sub-clause (7) of clause 5A of the Sugarcane 
(Control) Order, 1966 as suggested. However. certain 
difficulties are anticipated by this Department in incorpo-
rating the exact intention behind the said proviso. Once 
some specific grounds like flood, drought and famine etc. 
are specified in the said proviso failing which the addition-
al cane price shall not be payable, the competent authority 
which will decide the relevant case'>, shall al90 have to 
be specified. Since the status of this authority shall have 
to be kept sufficiently higher, there is every possibility of 
additional cane price cases getting delayed on this account. 
Besides. this, on the basis of existing provision, there is 
a considerable amount of flexibility available both tor cane 
growers and the State Government authority deciding the 
case. This type of flexibility will, obviously, vanish once 
the position is made. more specific as suggested ,by the Lot 
Sabha Secretariat. In most cases the circumstances which 
necessitate action under this proviso are local or personal 
in nature. While their effect is to constrain the grower 
they are also equally impossible to be established by him 



on the bas;'s of the type of proof needed. in a regular en-
quiry. This is more so as growers are mostly uneducated. 
The State Governments concerned have been deciding the 
cases right from the season of 1974-75 without any diffi-
culty and not even a single complaint has come to the 
notice of this Department where a cane grower' has been 
denied the benefit of additional cane price under clause 
5A on account of his failure to supply cane less than 85 
per cent of the agreed quantity. 

The Lok Sabha Secrewriat are accordingly requested to re-
consider their decision in this regard. If they still feel 
that such action is needed than by amending'the disputed 
clause necessary step will be initiated by this Department 
in consultation with the Ministry of Law." 

89. At their sitting. held on the 27th February, 1979, the Commit-
tee considered the matter from all aspects and decided to hear oral 
evidence of the representatives of the Ministry of Agriculture and 
Inigation (Department of Food) in this regard. 

90. The Committee heard O!'al evidence of the repreentatives of 
the Ministry of Agriculture and Irrigation (Department of Food) 
In regard to the Sugarcane (Control) Amendment Order. 1t'7& 
(G.S.R. 492-E of 1975) on the 9th Ma~. 1979. 

91. Explaining the difficulties which the Department of Food en-
visages in implementing the recommendation of the Committee con-
tained in para 57 of their Ninth Report (Sixth Lok Sabha). the 
Secretary ·of the Department of Food stated that as a matter of policy 
there is no difference of opinion. Their opinion differs only with 
regard to the procedure. It has been provided in proviso to sub-
clause (7) of Clause 5A of the Order that any sugarcane grower who 
.upplies less than 85 per cent of the agreed quantity of sugarcane, 
.hall be entitled to additional payment under the Bharga,wa sharing 
formula provided that he has not been subjected to any penalty 
under the Central or State Acts for making lower supplies. Explain-
ing the reason as to why they find it difficult to make the prov1lo 
explicit by indicating the facts for not supplying agreed quantity of 
BUgarcane in the Order itself, the representative stated that indica-
tion of these facts would probably lead to mOI# difficulties for the 
producer. When the producer supplies less than 85 per cent of the 
9,greed quantity under the State Orders the competent authority, at 
the instance of the mill, would make an enquiry to find out why the 
supply has been les than 85 per cent and if it ha not been due to 
roasons beyond the control of the' grower then that authority has 
ttie right to impose penalty on hand. 
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92. The Secretary of the Department of Food further stated that 
;acceptance of COmmittee's recommendation would necessitate second 
inquiry. As things stand, once the first inquiry is ov.er or even if 
the inquiry lis not made, if the mill does not complain, no penalty 
is levied and the cultivator automatically t>ecomes entitled to ad-
ditional payment. If proviso is made explicit, the mechanisim for 
-.conducting second inquiry to find out whether the short supply was 
due to the reasons beyond the Control of the producer may be ne-
·cessary. , . 

93. When it was pointed out that the words "may lead to second 
inquiry" are ambiguous, the Secretary of the Ministry of taw (Legis-
1ative Department) stated that these words have been used in view 
-of several rules, orders and regulations of State Governments on the 
: subject. 

94. When asked whether all the State Governments have framed 
'''OrdersIRules empowering a competent authority to lay penalty on 
a grower if the short-fall in the supply of Sugarcane had not been 
due to reasons beyond his control, the secretary of Department. of 
Food promised to furnish the detailed infonnation by the 14th ¥ay, 
1979. 

95. In reply to a question as to why they consider that inquiry 
-must necessarily be made by the Central Government when the 
-existing provision says that it can be by the State or ~. Centre, the 
Secretary, Ministry of Law (Legislative Department) stated that 
they could use the state mechanism for second inquiry. That 
authority will be'making the inquiry at the earlier stage and second 
inquiry will come at a later stage. The enquiry at earlier stage 
being near to the point 'Of event, would be more fruitful by the local 
'authorities because it would be easier for them to verify drought 
and fioods, etc. prevailling in the locality. Secondly, conditions 
vary from State to State and even from area to area and whatever 
mechanism has been provided in the local laws with reference to 
the locality would be better suited to find out whether the failure 
has been for valid reason having regard to the area in which the 
failure occurred. 

96. When it was pointed out to the witnesses that the pOint now 
. being emphasised by them for not implementing the recommenda-
tions of the Committee had not been properly submitted by the 

.Ministry to the Committee and that 'On the basis of their conflicUng 
replies the Committee had arrived at certain conclusions, the Secre-

·tary of the Department of Food replied that their e8l1'lier reply was 
~.not properly draf~ 110 convey .cleax1y and exa.ctly what they wanted 
-·to convey. 
·1270 Ls-S 
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't'7. The Committee eODSidered the matter from..alliii _peets andl 
Dote the vie~ of the MiJiistry that by makini,.the proviso to 8ub-elBuse 
(7) of Clause SA of the Sug~reane (Control) Order, 1966 more eL-
pUcit by spelling out the intention regarding reasons beyond the 
control of sugarcane vower would entall second inquiry. The 
Committee note that two inquiries in this matter would lead to more 

redtapism and create a more troubles fOl' the cane p-owers. 

98. The Committee are unhappy to note that. the MiDistry of Agri- . 
culture and Irrilation (Department of Food) have been bringing, 
forth 01' confticting view points at different times. They should 
have considered the ma,tter in all .seriousness and submitted their 
firm opinion to the Committee, at the earliest stage itself. It w ... 
only during the course of evidnce of the MiDistry tha1 the positi •. 
became clear. In view of the positive explained by the Ministry 
during their evidence the CommIttee are of the opIniOil that the 
existing position may cOIltinU« and the Sugar Control Order need 
IIOt be amended. 

'99. The Co~ttee further note that majority of the sugarcane' 
l'1'owmg States have in their State Laws a provision for inquiry into ' 
the circumstances leading to failure on the part of the grower to sup-
ply the agreed quantity of sugarcane, The Committee desire tbat the 
remalniDg States which do not have such a-provision should be asked' 
to make suitable arrangements far thiS purpose .. 

NEW DELHI; 
The 16th May, 1975l. 

/ SOMNATH CHATTERJEE, 
ChainJ14?l, 

Cbmmittee' on' Suberdinate Legislation .. 
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(Vide para 5 of the Report) 

Stmmun'y of the Main RecorntlJlmdationsfObset'f)Qlions ",ade by the 
Co",,,,i",,. 

Para Summary 

2 3 

23 Although the Committee appreciate the stress and strain 
which the Ministry of Finance (Department of 
Revenue) have to undergo in following the existing 
procedure for laying 'sensitive' notificati( ns before 
Parliament more so when such notificaticns are 
sent to the Press for publication in the Gazette 
after 6.00 P.M. in additkn to other Parliemer..tary 
work as also maintaining <J utmost secrecy in the 
matter yet tr.e questic.n is me,re of Parliamentary 
prc·priety thn t}- e administrative cenvenier.ce of 
tte Ministry. 

24 Tie Ccmmittee find it ditficult to accept the plea 
<f the Ministry for two clear days grace time for 
supply of cyclostyled ~opies of such notifications for 
circulation to Members. The Committee arc 
(I[ the opini<'Il trat keeping in view tte time-
hon0ured and welI-establided cenventicn tlat wr.en 
Parliament is in sessirn all impertant anncuncfsr.ents 
should be made bef('·re it rather thn anywhere cJse, 
the only relaxatkn p<'ssible could be that tr.e Ministry 
could send tte requisite number of copies of sud 
notifications by mid-nig}.t of tr.e day on which trey 
are sent for publicati(,n to the Press with prior inti-
mati{)n to the Lok Sabh/Rajya Sabta Secretariat to 
enable their circulati('n to Members the same night 
alongwith other Parl4amentary Papers. In this ar-
pangement d:e Ministry wruld get more time to 
furnish the requisite number of copies of the notifica-
tions. The Committee, therefore, reccmmend that 
in the case of the 'sensitive' notifications sent to the 
Press for publication after 6.00 P.M. two copies 
of the notification with a letter to the Speaker, Lok 
Sabha and Chairman, Raiya 'Sabh may be sent im-
mediately informing tl:em r-ftte Minister's inu:nticn 
to lay the notificati(lns (I~ tl:e Table the following 
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day and the remaining 250 Hindi and 550 English 
Copies may be sent to both the Secretariats by mid-
night same day for circulation to the Members for 
their information before it is published in the Press 
for information of the general public and in other 
respects the procedure already approved by the 
Committee in {laras 5 to 9 of their Twelfth Report 
(FifthLokSabha)be followed. 

The Committee note with satisfaction that, on being point-
ed out, the Ministry of Agriculture and Irrigation 
(Department of Agriculture) have omitted rule 8 of 
the Delhi Milk Scheme [First Personal Assistant 
to Chairman, Delhi Milk Scheme, Senior Stenographer 
(including the Second Personal Assistant to Chair-
man) and Junior Steongraphers) Recruitment Rules, 
1976 as it was vague. 

The Committee note that the Ministry of Health and 
Family Welfare (Department of Health) have since 
prepared the draft model set of statutory rules de-
fining the scope of the Central Government Health 
Scheme. The Committee desires the Ministry to 
notify the model rules at an early date and delete 
rule 2 which provides for the issuing ofinstructions 
by the ;:xecutive to over-ride the statutory rules., 
from both the Central Government Health Scheme 
(Bangalore) Rules, 1976 and the Central Government 
Health Scheme (Hyderabad) Rules, 1976. 

37 The Committee note with satisfaction that on being 
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pointed out, the Ministries(Departments concerned 
have agreed to amend rule 5 of the above Rules to 
provide for consultation with the Union Public 
Service Commission before relaxing any of the pro-
visions of thos e Rules in respect of any class or category 
of persons. The Committee desire the Ministriesl 
Departments concerned to notify the necessary amend-
ments at an early date, if not already done. 

The Committee notetheassurancegiven by the Ministry 
of Law, Justice and Company Affairs (Department of 
Company Affairs) regarding sending of a notice by a 
transferee company to every person whose name is 
entered inunediately before the appointed day in the 
Register of shareholders in the transferor companies 
giving partiulars as to the allotment of new shares and 
an allotment letter of new shares by registered post 
aknowledgement due. The Committee trust that 
the assurance would be duly complied with. 
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The Cc·mmittee also re-iterate tl: eir earlier rece D"Jmen da-

tion made in para 52 of their Thirteenth Repert (Sixth 
Lok Sabba) that the fact or despatch c.f rapers to the 
shareholders of d:e dissolved company regarding 
allotment of shares in tt.e new ccmpany sl:culd be 
published in all important Newspapers to (nable a 
person not getting t1:e same to centact t1:e ccmpany 
and obtain them. 

The Committee are satisfied with the reply C!f tte Minis-
try of Law, Justice and Company Affairs (Department 
of Company Affairs) regarding the provision contained 
in para neb) of the Kerala Small Industries and 
Development Promotion Corporation Amalgamatic>n 
Order, 1977, that it does not extinguish tl".e righ of 
shareholders for going to CGurts. Tt.e Committee, 
however, desire the Ministry to freme lules under 
section 396 of t1:e Ccmpanies Act, 1956, as l"as hen 
decided by them to provide for an auth(lrity to deal 
with the representations received frem shardolders 
in regard to determinatkn (lfthecompensaticn: 

The Ccmmittee are unhappy to note that t1:e Ministry 
of Defence have failed to realise tl".e impNtance of 
incorporating laying provision in tl:e Territcrial Almy 
Act, 1948. The Ccmmittee find that instead of 
carrying out the direction of the Ccmmittee expedi-
tiously, the Ministry t.ave given a perfunctory reply 
thatundertakin~ oflegislation by way (If an amend-
ment to an eX1sting Act of Parliament invclves 
c(lnsiderable administrative and prccec:iural ,,:crt 
both in' Government and the Parliament. The 
Committee observe that here the question is mere of 
propriety than of administrative convenience of the 
Ministry. The Committee further c.bserve that the 
laying provision in the Acts confers on Parliament a 
right to amend, modify or even annul the ,Orders 
framed in pursuance of the powers delegated under 
th(lse Acts. Non-incorporation of the laying pro-
visions in the Acts results in denial of such a right tc 
Parliament. 

The Committee, therefore, desire the Ministry to 
bring forward necessary amendment to the Territcr-
ial Army Act to incorporate therein the 'laying pre-
vision' attheir earliest but in no case later than the 
Autumn Session, 1979. 

The Committee note with satisfaction that, on being 
pointed o~t, the Ministry of Shipping and Transport 
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(Transport Wing) have agteed to prcMde for issue of 
a show C8uae notice to the licensee before cancellation 
oflicence Wlder sub-rules (2) and (3) of Rule 62 of the 
Major Port of New Thticorin Rules, 1977. 

-
The Committee have, however, accepted the Ministry's 

contention that laying down a maximum time-limit 
for suspension of a licence is not desirable. 

Tht Committee note with satisfaction tha~ on being 
pointed out , the Ministry of Shipping and Transport 
(Traftsport Wing) have agreed to amend rule 73(6) of 
the Major Port of New Tuticorin Rules, 1977 so as 
to provide therein for recording of reasons in writing 
before any exemption is granted. The Committee 
approve the proposed amendment and desire the 
Ministry to notify the same expeditiously . 

The Committee deprecate the failure on the part of the 
Minh-try ()f Defence (Department of Defence Produc-
tion) tosend pertinent reply to the specific issue raised 
by them in spite of repeated reminders. The Com-
mittee have time and again stressed that failure to 
furnish replies to the points raised by the Committee 
not only hampers their work but also results in Wl-
necessary prolongation of the infirmities in tl-e rules. 
The Committee now, however, desire the Ministry 
to issue the necessary amendment to the Explanatory 
Memorand\lm appended to the Civilians in Defence 
Services (Revised) Sixth Amendment Rules, 1977, 
stating that nobody would be adversely affected as a 
result of retrospective effect given thereto, if not 
already done. 

The Committee note with satisfaction that on being point-
ed out, the Ministries/Departments concerned have 
either amended or have agreed to amend the entry 
under Colutrtn I3 of the recruitment rules (Appendix 
II) indicating the circumstances Wlder which U.P.S.C. 
will be consulted. The Committee desire the Minis-
tries/Departments who have not issuecl1he amendment 
so far to do so expeditiously. The Committee also 
desire the Department of Personnel and Administra-
tive Reforms to issue necessary 'instructions to all 
Ministries/Departments in this connection so that this 
infirmity of the rules may not continue any more. 
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"The Committee note.that the Ministry of Commerce 
have set up an Expert Group on Tobacco on 
the 15th July, 1978'to examine inler alia the need 
for amending the Tobacco Board Act, 1975. The 
Committee also note that the Expert Group has been 
asked to submit their Report within a period of six 
months. Tht' CJmmittee further note that the Minis-
try wants a period of 6 to 8 months for introducing 
a comprehensive BnI t(l amend the Tobacco Board 
Act after the receipt of the Report of ti'e Expert 
Group, and that the amendment rt'commendt'd by 
them would be incorporated in that Bill. From the 
reply of the Ministry the Committee find that the 
Ministry may not be able to ~introduce the Bill to 
amend the'Tobacco Board Act before July-August, 
1979· 

The Committee further note that in a similar case re-
garding the Oil Industry (Development) Rulef, 
1975, the Ministry of Petroleum and Chemicals had 
agreed to amend these rules by deleting tl'e . pro-
vision regarding waiving of recoveries and hchlso 
issued guidelines regarding writing df ksses. 

The Committee, therefore, desire the Ministry of Cc,m-
merce either to amend the Tobacco Board Act. at the 
latest by the Monsoon Session, 1979, or in the alter-
native, the rules in question might be amended on 
the lines of the Oil Industry (Development) Rules, 
1975, to implement the recommendation <'fthe c.)m-
mittee. The Committee also desire the Ministry 
to take necessary action at their earliest so tl' at tl'e 
operation of the impugned rule may not continue any 
more. 

The Committee considered the matter from all its aspects 
and note the view of the Ministry that by making the 
proviso to sub-clause (7) of Clause SA of the Sugar-
cane (Control) Order, 1966 more explicit by spelling 
out the intention regarding reasons beyond the control 
of sugarcane grower would entail second inquiry. 
The Committee note that two inquiries in this matter 
would lead to more red-tapism an-d create more trou-
bles for the cane growers. 

The Committee are unhappy to note that tre Ministry of 
Agriculture and Irrigation (Department <'f Food) have 
been bringing forth conflicting view points at different 

----_ .. ----------
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times. They should have c<'nsidered th matter in 
all seriousness and submitted tl:eir firm (pini< n tott e· 
Committee, at the earliest stage itself. It was only 
during the course of evidence of tI-. e Ministry tlattt.e 
position became clear. In vitw c.f d.e positicn ex-
plained by the Ministry during their evidence, tr.e 
Committee are of the opinic,n that the existing pc sitie n 
may continue and the Sugar Control Order need not be 
amended: 

The Committee furthr note tht majerityoe f tl e fl'gar-
cane growing States rave in tt eir State la~'s a pre-
vision for inquiry into the circumstances leadirp, to 
failure on the part of the grower to supply tr.e agreed 
quantity of sugarcane. TI e Ccmmittce duiJ( tl at 
the remaining States wUch d<1 net} ave HId • 
provision should be asked to make suitalhle arrange-
ments forthispurpose. 
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, APPENDIX 1n 
XXXIII 

lrfiNUTES OF THE THIRTY -THIRD SITX'ING OF THE COM-
MITTEE ON stJBOBJl)lNATE LEGISLATION 

(SIXTH LOX SABHA) (:1978-78) 
The CBmmittee met on Tuesday, the2'Tth February, Ur7~ from! 

15.30 to 16.00 hours. 

PRESENT 
Shri Somnath Chatterjee-Chmrmcn 

MEMBERS 

2. Kumari Maniben'Vallabhbhai Patel 
3. Shri G. S. Reddi 
4. Shri P. A Sangma 
5. Shri Sachindralal Singha 

SECRETARIAT 

Shri Y. Sahai-Chiej Legislative Committ.ee Officer. 

- • • - • 
.. The Committee then considered Memoranda Nos. 201 to 210 on' 

the following subjects:-

. No. Memorandum No . Subject 

- - - • • - -
(viii) 208 Implementation 0f rec( mmcndati( n ccn-

tained in para 57 of tre Ninth Repcrt of' 
the Committee <'n Subordinate Legisla-
tion (Sixth L()k Sabl-a) rtgarding tl"e 
Sugarcane (Contr01) Amendment Order, 
1975 (G.S.R. 492-E of 1975). 

- - - - - - • 
-Omitted portions of the Minutes are not covered by the Report._ 

43 



44 
• • • • • 

(viii) Implementation of recommendation contained in para 
57 of Ninth ReP<'rt of the Committee on Subordinate 
Legislation. (Sixth Lok Sabha) regarding the Sugarcane 
(Control) Amendment Order, 1975 (G.S.R 49Z-F of 1975) 
(Memorandum No. 208). 

15. The Committee considered the above Memorandum. at IIOme 
length and decided to hear the oral evidence of the representatives 
-of the Ministry of Agriculture and Irrigation (Department of, Food) 
.in the matter. 

• • • • • 
The Committee then adjou.mec1 

·Omitted Portions of the Minutes are not covered by the Report. 



/. XXXVI ~ 

MINUTES OF THE' THIRTY -SIXTH SITTING OF THE COM-
MITTEE ON SUBORDINATE LEGISLATION 

(SIXTH LOK SABHA) (1978-79) 

The Committee met on Thursday, the 19th April, 1979 from 15.30 
to 16.00 hours. 

PRESENT 
Shri Somnath Chatterjee-Chairrnan 

MEMBERS 

2. Chaudhary Hari Ram Makkasar Godara 
3. KUmari Maniben Vallabhbhai Patel 
4. Shri P. A. Sangma 
5. Shri Sachindralal Singha 
6. Shri Krishnarao Thakur 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Officer 

• ... • • • 
5. The Committee then considered Memoranda Nos. 226 to 230 

on the following subjects:-
----.--- .---.--.- .. _--
S. No. Memorandum No. Subject 

I. 226 

2. 227 

The Delhi Milk Scheme [First Personal 
Assistant to ChAirman, Delhi Milk 
Scheme, Senior Sten\)graphers (including 
the Second Personal Assistant to Chair-
man) and Junior Stenographers] Recruit-' 
ment Rules, 1976 (G.S.R. 1280 ".)f 1976). 

(i) The Central Government Health Sd:cme 
(Bangalore) Rule~, 1976 (S.O. 992 of 
J976). 

·Omitted portions of the Minutes are not covered by the Report. 
~ 
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.-----.. __ ._--_._._--_ ... __ .. - ~ 

S.No. Memoran.dum Subject 
-------~---r------------"-----.-~.--

3· 

4· 

s· 

228 

229 

(ii) The Central Government Health Scheme 
(Hyderabad) Rules, 1976 (S-O. 994 of 
1976). 

Cases of inconsistency cccurring in rule 5 
and in entries ()f column 13 of the schedule 
of certain recruitment rules. 

The Kerala Small Industries and Devch p-
ment Promotion Cc-rporation Amalgama-
ti<.'n Order, 1977 (S.O. 241··E (·r 1977). 

Laying of Notifications issued under t1 e 
Customs and Central Excises Acts. 

(i) The Delhi Milk Scheme [First Personal Assistant to Cha.ir-
-m.an. Delhi Milk Scheme, Senior Stenographers (including 
the Set-ond Personal A.'1sistant to Chairman) and Junior 
Stenographers] Recruitment Rules, 1976 (G.S.R. 1280 01 
1976)-(Memorandum No. 226). 

6. The Committee considered above Memorandum and Iloted that 
on being pointed out, the Ministry of Agriculture and Irrigation (De-
partment ot Agriculture) had omitted rule 8 of the Delhi Milk 
~hem.e, [First PersOnal Assistant to Chairman, Delhi Milk Scheme, 
Senior Stenographers (including the Second Personal Assistant to 
Chairman) and Junior Stenographers] Recruitment Rules, 1976 which 
was vague. 

(ii) (a) T1I.e Central Govern.ment Health Scheme (BangaZore) 
Rules, 1976 (S.O. 994 of 1976); 

(b) The Central Government Health Scheme (Hyderabad) 
Ru.les. 1976 (S.O. 994 of 1976)-(Memorandum No. 
227). 

7. The Committee considered above Memorandum and noted that 
draft model set of statutory rules defining the scope of the Central 
Government Health SCheme had since been prepared by' the Minis· 
try. The Committee desired the Ministry of Health and Family 
Welfare (Department ot Health) to notify the model rules at an 
early date and delete rule 2 from the Central Government Health 
~heme (Bangalor) Rules, 1976 and the Central Government Health 
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Scheme (Hyderabad) Rules, 1976 which provided for the issuing 0.£ 
instrl:lctions by the executive to override the, statutory rules. 

(iii) Cases of inconsistency occu1lring in'rule 5 and in entrie. 
of co1um'l 13 of the schedule 'of certain recruitment rule! . 

. -(Memorandum No. 228). ' 

8, The Committee considered above Memorandum and noted that 
on being pointed out, the Ministries/Departments concerned had 
agreed to amend rule 5 of the rules given ln Annexure I to provide 
for consultation with Union Public Service Commission before re-
laxing any of the provisions ot the rules in respect of any class or 
category of persons, The Committee desired the Ministries/Depart-
ments concerned to notify the necessary amendments at an early 
date, if not already done. . 

(iv) The Kerala Small Industries and Development Pr$otWn 
Corporation Amalgam.a.tion Order,' 1977 (S.O. 241-E 01 
1977)-(Memorandum No. 229). 

(A) 

9, The Committee considered the above Memorandum and noted 
the assurance given by the Ministry of Law, Justice and Company 
Affairs (Department of Company, Affairs) regarding sending by a 
transferee company to every person whose name is entered imme-
diately before the appointed day in the Register ofi shareholders in 
the transferor companies a notice, gIving particulars as to the allot-
ment of new shares and an allotment letter of new shares by regis-
tered post acknowledgement due. The Committee trust that the 
assurance would be duly complied with. The Committee also desired 
the Ministry that the fact of despatch of papers to the shareholders 
of the dissolved company regarding allotment of shares in the new 
company should be published in all important Newspapers to enable 
a person not getting to same to contact the company to obtain the 
papers. 

10. The Committee were satisfied with the reply ot the Ministry 
of Law (Department of Company Affairs) regarding proviSion con-
tained in para 11 (b) of the order that it did not extinguish the rights 
of shareholders for going to courts. However, the Committee de-
sired the Ministry of Law, Justice and Company Affairs (Depart-
ment of Company Afl'airs) to frame rules under Section 396 of the 
Companies Act, 1956, as had been decided by them, to provide for 
an authority to deal with representations received from share-
holders'in regard to determination of compensation. ' 
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(v) Laying NotificatiOfl.8 issued 'Under the Customs and Cen­

tral Excises. Acu.-(Memorand'Um No. 230;< 

11. The Committee consi,dered the above Memo~andum and ap-
preciated the stress and strain which the Ministry of Finance (De-
pa~tment of Revenue had to undergo while following the existing 
procedure for laying 's~nsitive' notifications before Parliament more 
so when such notifications were sp.nt to the Press for publication 1n 
the Gazette after ,6 p.m. in addition to other Parliamentary work as 
also maintaining of utmost secrecy in the matter. 

12. The Committee found it difficult to accede to the request of 
the Ministry for two clear days grace time for supply of cyclostyled 
copies of the notifications issued after 6 p.m. for circulation to Mem-
bers. The Committee felt that the question was more of Parlia-
mentary propriety than of the administrative convenience of the 
Minisiy. Keeping in view the time honoured and well established 
conve!ftion that when Parliament was in session all important an-
nouncements should be made before it rather than anywhere else, 
the only r.elaxation possible could be that the Ministry should send 
the requisite number of copies of such notifications by mid-night of 
the day on which they were sent for publication to the Press with 
prior intimation to the Lok Sabha SecretariatlRajya Sabha S'ecre-
tariat to enable their circulation to Members the same night along-
with P.uliamentary Papers. In this arrangement the Ministry 
would get more time to furnish the requisite number of copies of 
the notifications. 

13. The Committee therefore, decided that in the case of the 
'sensitive' notifications sent to the Press for publication after 6 p.m., 
two copies of notifications with a letter to the Speaker of Lok Sabh.a 
and Chairman of Rajya Sabha might be sent immediately in£orming 
them of the Minister's intention to lay the notification on the Table 
the following day and the remaining 250 Hindi and 550 English copies 
may be sent to Lok Sabha SecretariatJRajya Sabha Secretariat by 
mid night-same day for circulation to the Members for their infor-
mation before it was published in the Press for information of. the 
general public and in other respects the procedure approved by the 
Committee in paras 5 to 9 of their Twelfth Report (Fifth Lok Sabha) 
be followed. 

The Committee then adjo'Urned. 



ANNEXURE r 
• 

-(Vide para 8 of the 'Minutes) 

(dated 19th April, 19,79 
j 

1. The Lal Bahadur Shastri National Academy of Administra-
tion, Research Assistant (Statistics/Mathematics) RecruIt-
ment Rules, 1975 (G.S.R. 2664 of 1975). 

2. The All India Soil and Land Use Survey Organisation 
(Senior Technical Assistant) Recruitment Rules, 1975 
(G.S.R. 2439 of 1975). 

3. The Department of Company Affairs (Joint Director) Re-
cruitment Rules, 1975 «G.S.R. 2638 of 1975). ' 

4. The Defence Services Staff College, Wellington, (Group 'A' 
Post) Senior Civilian Staff Officer '(Coordination) Recruit-
ment Rules, 1977 (S.R.O. of 1977). 

5. The Ministry of Works and Housing Accoun.ts Ofticer 
(Lands) Recruitment Rules, !977 (G.S.R. 860 of 1977). 

6. The Indian Grain Storage Institute (Superintendent) Re-
cruitment Rules, 1977 (G.S.R. 931 of 1977). 

7. The Department of Agriculture [Assistant Director$ (Ferti-
liser Movement)] Recruitment Rules, 1977 (G. S. R. 490 of 
1977). 

8. The Director of Printing (Junior An~yst) ,Recruitment 
Rules,1977 (G.S.R. ]096 of 1977). 

9. The National Institute of Social Defence, Department of 
Social Welfare, Head of Division (Trading) Recruitment 
Rules, 1977 (G.S.R. 1085 of 1977). 
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MINU'l'ES OF THE THIRTY -SEVENTH SITTING OF 1'HE COM~ 
MITTEE ON SUBORDIN~TE LEGISLATION (SIXTH' LOK 

SABHA) (1978-79,. 

The Committee met on Wednesday, the 9th MaYt 1979 from 
15.30 to 16.00 hours. 

PRESENT 
Shri Somnath Chatterjee-Chairman-

MEMBERS 

2. Shri T. S. N egi 
3. Kumari Maniben Vallabhbhai Patel 
4. Shri G. S. Reddi 
5. Shri P. A. Sangma 
6. Shri Sachindralal Singha 

WITNESSI'S 

I. Representatives of the Ministry of Agriculture and Irrigation 
(Department of Food) 

1. Shri R Balasubramanian, Secretary 
2. Shri C. N. Raghavan, JQi~t Secretary (Sugar) 
3. Shd A. Bharat, Deputy Secretary (Sugar) 

II. Repr~entative of the Ministry of Law, Justice and Company 
Mairs (Department of Legal Affairs) 

1. Shri P. B. Venkatasubramanian, Secretary. 

III. Representative of the. Ministry of Law, Justice and Company 
Affairs (Legislative Department) 

1 .. Shri R. V. S. Peri Sastri, Secretary. 

SECRETARIAT 

Shri Y. S'ahai-Chief Legislative Committee Officer. 

2. The Committee heard oral evidence of the representatives of 
the Ministry of Agriculture and Irrigation (Department o.f Food) in 

50' 
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regard to the Sugarcane (Control) Amendment Order, 1975 (G.S.R, 
492-E:of 1~75). 

3. Explaining' ~he difficulties which th.e Dep'artment of Food en-
visages in implemen\ing the recommendation of the Committee con-
tained in para 57 of their Ninth Report (Sixth Lok Sabha) the 
Secretary of the Department of Food stated that as a matter of 
policy there is no difference of opiniQn. Their opinion differs only 
with reard to the proced'Ure. It has been provided in proviso 
to sub-clause (7) of Clause flA of the Order that any sugarcane gro-
wer who supplies less than 85 per cent of the agreed quantity of 
sugarcane, shall be entitled tQ additional payment under the Bhar-
gawa sharing formula provided that he has not been subjected to 
any penalty under the Central or State Acts for making lower sup-
plies. Explaining the reason as to why they find it difficult to make 
the proviso explicit by indicating the facts for not supplying 
agreed quantity of sugarcane in the Order itself, the representative 
stated that indication 'Of these facts would probably lead to more 
difficulties for the producer. When the producer supplies less thap 
85 per cent of the agreed quantity, under the State Orders the com-
petent authority, at the instance of the mill, would make an enquiry 
to find out why the supply has been less than 85 per cent and if it 
has not been due to reasons beyond the control of the grower, then 
that authority has the right to impose penalty on him. 

4. The Secretary of the Department of Food further stated that 
acceptance of the Committee's recommendation would necessitate 
second inquiry. As things stand, once the first inquiry is over or 
even if the inquiry is not made, if the mill does nQt complain, no 
penalty is levied and the cultivator automatically becomes entitled 
to additional payment. If proviso is 'made explicit, the mecha-
nism for conducting second inquiry to find 'Out whether the short 
supply was due to the reasons beyond the control of the producer 
may be necessary, 

5. When it was pointed out that the words "may lead to second 
inquiry" tire ambiguQus, the Secretary of the Ministry of Law 
(Legislative Department) stated that these words have been used 
in view of several rules, orders and regulations of State Govern-
ments on the subject, 

6. When asked whether all the State GQvernments have framed 
Orders/Rules empowering a competent authority to levy penalty on 
a grower if the shortfall in the supply of sugarcane had been due to 
reasons beyond his control, the Secretary of Department of Food 
promised to furnish the detaile'd information by 14th May, 1979. 
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7. In reply to a question as to why they consider that inquiry 

must necessarily be made by the Central Government when the 
existing provision says that it can be by the state or the Centre, the 
Secretary, Ministry of Law (Legislative Department) stated that 
they could not use the State mechanism for second inquiry. That 
authority will be making the inquiry at the earlier stage and second 
inquiry wiU come at a later stage. The enquiry at earlier stage 
being near to the point of event, it would be more fruitful if it is 
held by the local authorities because it would be easier for them to 
verify drought and floods, etc. prevailing in the locality. Secondly, 
conditions vary from State to! State and even from area to area and 
whatever mechanism has been provided in the local laws with re-
ference to the locality would be better suited to find but whether 
the failure has been for valid reasons having regard to the area in 
which the 'failure occurred. 

8. When it was pointed out -to ihe witnesses that the point now 
being em!)hasised by them fox: not implementing the recommenda-
tion of the Committee had not been properly submitted by the Mi"-
nistry to ·the Committee and that on the basis of their conflicting 
replies at different times the Committee had arrived at certain 
conclusions, the Secretary of the Department of Food replied that 
their earlier reply was not properly drafted to convey clearly and 
exactly what they wanted to convey. 

9. When it was pointed out that the intention of the Committee 
is that the provision of additional inquiry should be made specific 
in the Order, the Secretary of the Department of Food stated that 
they would do that. 

(The witnesses t.hen withdrew) 

10. The Committee then considered Memoranda Nos. 231 to 235 
on the following subjects:-

s. No. Memo. No. Subject 

-------- - ----- ------------_._-----
I. 

2. 

The Territorial Army (Amendment) Rules, 
H)77 (S.R.O. 304 of 1977). 

The Major Port of New Tuticorin Rules, 
1977 (G.S.R. 499 of 1977)· 



I . 

3· 

s· 

-----~ --'" .----~------.---- --_ .. - -.- .. ----
2 

233 

234 

235 

3 . 
--- ---------- ~"---;-------.- - _ ... ----

• 
• 

The Civilians' in Defence Services (Revised) 
Sixth Amendment Rules, 1977 (S.R.O. 
254 of 1977). 

Indication of incorrel."t entry in Cclumn 13 
of the schedule appended to Recr\!itment 
Rules regarding circumbtances in which 
Union -Public Service Ccmmissicn is to 
be consulted in making recruitment. 

Implementation (Of reccmmendati(n con-
tained in para 29 of the Ninth Report of 
the Comminee on Subordinate Legisla-
tion (Sixth Lok Sabha) regarding th e 
Tobacco Board Rules, 1976 (G.S.R. l-E of 
1976). 

---.----.-~ .. --~-----

(i) The Tenitoria.l Army (Amendment) Rules, 1977 
304 C1f 1977)- (Memorandum No. 231). 

(S.R.O. 

11. The Committee considered the above Memorandum and 
were unhappy to note that the Ministry of Defence had failed to 
realise the importance of incorporating laying provision in the Ter-
ritorial Army Act. Instead of carrying out the direction of the 
Committee expeditiously, the Ministry had given a pE!Tfunctory 
reply of administrative difficulties. The question here is more 
of propriety than of administrative convenience of the Ministry. 
The laying proviSion in the Acts confers on Parliament a right to 
amend, modify or even annul the Orders framed in pursuance of 
the powers delegated under those Acts. Non-incorpo,ration of the 
laying provision in the Acts resulted in denial of such a right to 
Parliament. 

12. The Committee, therefore, desired the Ministry to bring for-
ward necessary amendment to the Territorial Army Act to incor-
porate therein the 'laying provision' at their earliest but in no case 
later than the Autumn Session, 1979. 

(ii) The Major Port Of New Tuticorin Rules, 1977 (G.S.R. 499 
of 1977)-(MemorancWm No. 232). 

(A) 

13. The Committee considered the above Memorandum and 
noted with satisfaction that on being pointed out, the Ministry of 
Shipping and Transport (Transport Wing) had agreed to provide 
1270 LS":"--5 



for issue of a show cause notice before cancellation of licence un-
der sub-rules (2) and (3) Qf Rule 62 of the Major Port of New 
Tuticorin Rules, 1977' . 

• 
14. The Committee accepted Ministry's contention that laying 

down a maximum time-limit for suspension of a licence was not 
desirable. 

(B) 

15. The Committee considered the above Memorandum and 
noted that the Ministry of Shipping and Transport (Transport 
Wing) had agreed to amend rule 73 (6) so as to provide for record-
ing of reasons in writing before any extmption was gr~ted. The 
Committee approved the proposed amendment and desire the 
Minis~ry t~ notify the same expeditiou,sly. 

(m) The Civilians in Defence Services (Revised) Sixth Amend­
ment Rules, 1977 -(S.R.D. 2&4 of 1977)-(Memorandum No. 233) 

16. The Committee considered the above Memorandum and de-
precated the failure on the part of the Ministry of Defence (Depart. 
me.lt of Defence Production) to send pertinent reply to the specific 
issue raised by the Committee in spite of repeated reminders. Fai-
lure to furnish replies to the points raised by the Committee not 
only hampers the work of the Committee but also result in unneces-
sary prolongation of the infirmities on the Rules. The Committee 
desired the Ministry to issue the necessary amendment to the Ex-
planatory Memorandum appended to the Civilians in Defence 
Services (Revised) Sixth Amendment Rules, 1977 ~tating that no-
body would be adversely affected as a result of retrospective effect 
given thereto, if not already done. 

(iv) Indication Of incorrect entry in Column 13 of the Schedule 
appended to Recruitment Rules regarding circumstances in which 
Union Public Service Commission is .to be consulted in making re­
cn£.itment~ (Memorandum No. 234). 

17. The Committee considered the above Memorandum and 
desired the Ministries/Departments concer:1ed to issue the neces-
sary: amendment to entry in Column 13 of the Schedule to their 
respective rules to incorporate therein the circumstances in which 
Unio'n Public Service Commission was to be consulted. The Com-
mittee also desired the Department o~ Personnel and Administra-
tive Reforms to issue necessary instructions to all Ministries/ De-
partments in this connection 90 that this infirmity of the rules might 
not continue. any further. 
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(v) Implementation of recommendation contained in 'para 29 of 
t.he Ninth Report of. the Committee on Subordinate LegislatiQn. 
: (~h Lok Sabha) regarding the Tobacco .Board Rules, 1976 
(G.S.H . .1':E of \976)-(Memorandum N~. 235) .. . 

18. The Commi~e considered the above Memorandum and 
noted that the Ministry of Commerce had set up an Expert Group 
on Tabacco on the 150'th J~y, 1008 to examine the need for amend-
ing the Tobacco Board Act, 1975. The Expert Group was asked to 
submit their Report within a period Of Sixth months. After the 
receipt of the Report of Expert Group, the Ministry wanted a fur-
ther period of 6 to 8 months for introducing a comprehensive Bill 
to amend the Tobacco Board Act. The Ministry further intimated 
that the amendment recommended by the Committee would be 
incorporated in that Bill. From the r~ly of the Ministry, the 
Committee found that the Ministry; might not be able to introduce 
the Bill to amend the Tobacco Board Act before July-August, 1979. 
The Committee further not~ that in a similar case regarding the 
Oil Industry (Development) Rules, 1975, the' Ministry of Petroleum 
a'nd Chemicals had agreed to amend the rules by deleting the pro-
vision regarding waiving of recoveries and had also issued guide-
lines regarding writing off losses. 

1~). The Committee desired the Ministry of Commerce either 
to amend the Tobacco Board Act, at the latest by the MO'nsoon ses-
sion, 1979, or in the alternative the rules in question might be 
amended on the lines of the Oil Industry (Development) Rules, 
1975, to implement the recommendation of the Committee. The 
Committee also desired the Ministry to take necessary action at 
their earliest so that the operation of the impugned rule might not 
'continue any further. 

... ... ... ... ... 

The Committee then adjourned. 

----------------_._---_._---
·"Omitted portions of the Minutes are not covered by the Report. . . 



xxxvrn 
MINUTES OF THE THIRTY-EIGHTH SITTING" OF THE COM-
MITTEE ON SUBORDINATE LEGISLATION (SIXTH LOK· 

SABHA) (1978-79) 

The Committee met on Wednesday, the 16th May, 1979 from 
15.30 to 1600 hours. 

PRESENT 

Shri Somnatn Chatterje~hairman 

MEMBERS 

2. Shri Durga Chand 
3. Shri Ram Sewak Hazar! 
4. Soo B. K. Nair 
5. Shri T. S. Negi 
6. Kumari Maniben Vallabhbhai Patel 
7. Shri G. S. Reddi 
8. Shri P. A Sangma 
9. Shri Madan Lal Shukla 

10. Shri Sachindralal Singha 

8EcRE'l'ABlAT 

Shri Y. Sahai-Chief Legislative Committee Officer. 

2. The Committee considered their draft Twenty-first Report 
and adopted it. 

3. The Committee authorised the Chairman and, in his absence, 
Kumari Maniben Vallabhbhai Patel to present the Twenty-first 
Report to the House on their behalf on the 17th May, 1979. 

4. The Clurlrman apprised Mt:mbers of the quantum of work 
done by the Committee dwing their tenure. He also mEmtioned 
that due to keen interest shown by the Members and with their 
cooperation, the Committee could wipe out almost all the arrears 
of work for the period 1970-75. 

56 
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5. The Chairman also expressed his appreciation of the hard 

work done by the Officers and Staff of the Secretariat of 'the Com-
mittee and stated that but for their dedicated work and unstinted. 
cooperation, it would n01 have been pOssible for the Committee to . 
discharge. its fun~ons. .; 

6. Members of ~e Committee expressed their thanks to the 
Chairman for his able guidance and stewardship of the Committee 
without which it could not have been able to do so much work. 

The Committee then adjourned . 

• 

GMGIP~LS I-1270LS-7-9- 79-6'50. 
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